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THE REQUISITIONING AND ACQUISITION OF
IMMOVABLE PROPERTY (AMENDMENT) ACT, 1958

No. 1 oF 1958

[2Tth Februdfy, 11958]

An Act t‘urther to amend the Requisiticuing agd Acqulsme?n of
. Immovable Property Act, 1952 :

P BE it enacted by Parliament in the Nlnth Year of the Repubhc .
of India as follows: —

0

-3, This: Aet may be called the Kequisitioning and Acqulsmon of Short title. |
Immevable Property (Amendment) Act, 1958

. 2. In section 1 of the Reqmmtmnmg and Acquisition of Immo*v- Amendment;
30 of 1952. eble Property Act, 1952, in sub-sectlon 3), for the g&md “six", 'the of sécriont 1.
- word “twelve” shall be substituted. -~
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